IN THE CENTRAL ADMIMISTRATUVE TROUBUNAL, HYDERABAD BENCH

AT HYDERABAD.
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Cate: Mzrch 5, 1939,
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Between:

G.Qenkatesuarlu. ; . Applicant.
And

1..Deputy Direcror, ! Intelligence Bursau,

EFast Block, B.No.8, R¥.Puram,

Joint Assistant Director,
Intelligence Bureau, Last Block,
g.No.8, R Puram, New Delhi -22.

Central Intslligence Officer,
H.No,40-1-30/A, Vijayawsda, Bandar Road,
lLsboipet. '

4, Assgistant Central Intelligence Ufficer-~I,

lingole, H.Wp.58- 11 -12/48, Santhapst,
Cngole.

5. AssistantDirector, Subsidiary Intelll ence

Co

Co

]
o

Bureau, Wlnlstry of Home Affszirs,
Government of Inbia, H.No.5-9-13, Taramandal,
7th Floor, Saifabad, Hydersbad-4

The Company Commander, G.C.CRFF, Jarodha Kalan,
New Oglhi ~ 72,
! Respondents.

unsel for the Applicsnt: Sri V.Psdmanabha Rao.

undel for the ﬂesbonﬁents: Sri V.Rajeswara HRao.
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n'ble Sri R.Rangarajan,fembef (A)

n'ble 5ri B.3.Jai| Paramas huar, “ember (1)
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G.4.Ne.1055/97.
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(by Huon'ble Sri f. Rangarajan, Fember (A)

Heard Sri V.Padmanabha Rag, lsarned counssel for
the Applicant and Sri V.Rajasware Rao, learned counsel

for the Fespondents.

This DJ.A., is filed praying for a declaration
€bat the action of the respondents in not serviag Office
Order No.166/97 dated 23.5.1997 (Annexure A-% Page 19 to

@ lagal

the U.A.) and enclosing the same to the reply/notice
dated 9.7.1997 sent to the counsel For the applicant as

i n . . o
illegal, arbitrary, unjust,/violation of the principles

. in -

of naturszl justice and alsm/uimlation nf A:tlcles 21 of
the Constitution of India and cpnseqguently to set aside

the Office Order WNo.166/97 dated 23.5.1997 sent by the

sth resgpondent along with the reply notice deted 28, 9.7.1987.

When the D.A., was taken up for hearing the
learned counsel for the applicant submitted that the
impugned Urder No.166/97 has been superseded by the
Office Order No.286/97 dated 19.8.1957 and that the
Ogder No.286/97 has been challeﬁged in 0.A.No.1715/97 ,
Hence the 0.A.1059/97 need not be further considered for

final orders and may be disposed of without any directions

o




and that 0.A.No.1715/97 may be disposed of in accordance

Ulth l.aU .

In view of ths above submission of the learned

counsel for the applicant, the 0.A., is disposad of

with no orders.

No order as to costsg.
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“TAR AME SHWAR ) (R .RANGARAJAN)
5\3\&1%'“!3“ (3) _ Member (A)
/
Date: 5--3-1999, ﬁ”’&
__________ ‘fm’i%’
Dictated in open Court.
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